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Application No. 610 of 2017, the meeting of Equity Shareholdels of the petitioner

Company was convened and held at Knowledge House, Shyam Nagar, Off Jogeshwari-

Vikoli Link Road, Jogeshwa (E), Mumbai400060 on Friday, 2Bs July, 2}tj, at 2:OO

p.m. and the requisite quonrm was present and the Scheme was approved with the requisite

majodty by the Equity Shareholders wirh modificalions. The amended Scheme was filed

with the NCLT which is annexed as 'Exhibit D' to the petition. The Chairperson appointed

for the meeting has filed his alfidavit veri$ing his report dated 28s July, 2Ol7 which is

annexed as Exhibit 'F' to the petition.

4. The Counsel for the Petitioner fiuther submits that as directed by this Tribunal, notices

have been served upon all th€ Regulatory Authorities namely, colcemed lncome Tax

Authorities, Office ofoflicial Liquidator, Cenlral Goye!runent through Regional Director

and Registmr of Companies, Mumbai, No representation is received by the petitioner

Company from aay Regulatory Authority. The requisite infomation called for by the office

ofRegional Direclor has already been submitted by the P€titioner Company and no fi.rther

information has been sought for,

5. At least l0 days before the date fixed for hearing, petitioner Company to publish the

notice ofhearing ofPetition in two local newspapers viz. ,,Free press Journal,', in English

language and translation thereof in "Navshakti", in Marathi language, both having

circulation in Mumbai as per Rule 16 of the Companies (Compromises, Arangeme[rs

and AmalgamatioDs) Rules, 2016.

6. The Petitioner 10 Iile an alfidavit ofservice regarding the directions given by the Tribunal

tkee days before the date fixed for final hearing and do report to this Tribunal that the

direction regarding the issue ofadvetisement ofthe notice has been duly complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash * ber (J)

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




